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person o! the public premises with­
out authorHy for such occupation. 
The definition extends· to the conti-
1 1uance in occupation by any per on 
of the public premises after the au­
thority under which he was- allowed 
to occupy the premises has expixed 
or has ibeen detemuned for any per­
son whatsoe"{er . 

(b )  No1 Sir. 

Inquiry tnto Aircrashes 

4 175 . SHRI RATANSINH RAJDA: 
Will the Minister of CIVIL A VIA­
TION be pleased to state: 

(a ) how many aircrashes occurred 
in our country since 1953 and how 
many Courts of Inquiries were ap­
pointed for those aircrashes ; 

( b) is it a fact that the recom­
mendations made by these Courts of 
Inquiries are not implemented iseri­
ously and only 'convenient' recom­
mendations are implemented; and 

(c )  is it a fact that Indian Com­
mercial Pilots' Association has often 
complained to Government that the 
problem of maintenance of aircraft 
and system of snag rectification 
should be renewed in a more prac­
tical way but no effective steps have 
been taken in that direction as a 
result whereof air-travel continues 
to be unsafe and there is constant 
impending danger of aircrash in 
futur.e? 

THE MINISTER OF STATE OF 
THE MINISTRIES OF CIVIL AVIA­
TION AND CIVIL SUPPLIES (SHRI 
BHAGWAT JHA AZAD) : ( a )  Dur­
ing the years 1 953 to 1 982 (upto Oc­
tober) there were a total of 727 no­
tifiable accidents. out of which 27 
were investigated/are being investi­
gated by Courts of Inquiry appointed 
under Rule 7 5 of ,the Aircraft Rulesi, 
1937. 

(b), No. Sir. After the acceptance 
of the reports of the Courts of In­
quiry, lhe recommendations made 

· therein are implemented . . 

( c ) No, Sir� The maintenance of 
aircraft and sy tem of snag rectifica­
tion is reviewed on continuous basis 
and updated as per the late t p .­
ventive maintenance concepts. 

Trade Relationship with China 

41 76. SHRI JAGDISH TYTLER: 
Will the Minister of COMMERCE be 
pleased to state: 

( a )  whether India has sugge d 
to China the need for reaching 
agreement so that the two countries 
do not export items of mutual inter st 
below a certain agreed price so � to 
ensure a better exchange r lation ; 

( b) if so, what has been the Chi-
nese reaction to the proposal; and 

( c )  what other steps are being 
considered for better trade relation­
ship with China with details? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
( SHRI SHIVRAJ V. PATIL) : (a)  
and (b )  . During discussions on bila· 
teral trade with a high level Chinese 
delegation in May, 1 9'82 it was ob­
served by the Indian side that India 
and China were competiting in inter­
national markets in their exports of 
tea, jute textiles. sports goods, knit­
wear, woollens and light engineering 
items . It would ensure better foreign 
exchange realisation to both the count­
ries if they were to agree to export 
at the normal price. 

( c) the promotion of trade betwe n 
India and China, a number of dele­
gations have been exchanged bet­
ween the two countries. 

Opening of Branch Office of L.I.C. I 
Jajpur 

4177. SHRI A. C. DAS: Will the Min­
ister of FINANCE be pleased to ::ttate: 

(a) whether it is a fact that the 
Broader Business Policy of L.I.c. pro·· 
vides that whenever busine s out,.,tu 
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e ceeds one crore ol rupees in urban 
are s and R�. 80 lakh in rural reas 
it would justify openin of a branch 
office to augment business ; 

(b) the reasons why no branch office 
has been opened m Jajpur, Orissa, 
where the business out-tum has ex­
ceeded R . one crore and 6 lakhs by 
31st :rv1arch, 1 982 ; 

(c )  whether it is a fact that the 
p0licy-holder8 

from Jajpur situated at 
a distance of more than 1 00 ki ometers 
from Outtack have to visit Cuttack ior 
trans ction of insurance business there; 
and 

(d) when Government propose to 
open th branch office at Jajpur, keep­
in in view the above mentioned two 
factors? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI J A-

ARDHANA POOJARY) :  (a )  to (d ) . 
The criteria adopted by the LIC for 
opening a new branch office envis:1ges 
a Il)in' um new business Cf Rs. 1 50 
lakhs on th average during the last 
thr ycnrs from the territory propos-
ed to b as igned to the branch office. 

u ,ine from the Jajpur �ub­
pr ent ialls considerably 
minimum criteria. 

rom Kendrapara sub­
divi 'on wliich is near Jajpur is, how­
ever, high r and the LIC proposes to 
upgrad it development entre at 
Kend p r into a full fledged branch 
offl e shortly. With the upgradation 

o c a Kendrapara, which is 
ajpur than Cuttack, it will 
po ible to look fter the in­
n ds o Ja ' ur sub-division 

leoted for Trainiil.r by Com-
ervl I ctton Board 

I R. P. Y D.A. V: Will the 
of OEFENCE be l ased to 

( ) :umber of cadets with place and 
ate, leet d this year by the com-

bin d Services Selection Board tor 
training in each Wing i . e .  Army, Navy 
and Air Force and duration and Ceo· 
tres of their training; 

(b)  what are the charges fees etc. 
during the training period 'and scho­
larships, stipend and other allowances 
being pciid to each trainee of these 
three Wings of forces; 

(c) rea ons why the Gentlemen ca­
dets of IMA are not being paid ea ual 
to the IAS probationers or at par �th 
the trainee of Air  Force; and 

(d )  what steps are being taken to 
give better payment and treatment to 
cadets of IMA and what special im­
provements are proposed to be made 
during the Golden Jubilee year of the 
Academy? 

THE DEPUTY MINISTER IN THE 
MINTSTRY OF DEFENCE (SHRI K. P. 
SINGH DEO) : ( a) and ( b ) .  A .;tate­
ment i laid on the Table of the House. 
[Placed in Library. See No. LT-5676 1 
82] . 

( c) Comparison between IAS proba­
t ioners and Gentlemen Cadets of IMA 
is  not possible .because there are dif­
ferences in the ages of entry, mode o� 
recruitment and service conditions o1 
the two Services. As regards the Air 
Force trainees and the IMA trainees 
there is no differenc between the tw,o 
Services . However, IMA trainees a1·e 
commissioned after 1 - 1 1 2 years, 
whereas Air Force trainees are Com­
missioned after 1 year of training 
and are then entitled to basic pay 
and allowances . However, they com­
plete training after another 6 months. 

(d ) The question of making entry 
to the Pre-Commission training more 
attractive to pro pective entranlsi to 
th S rvic s i under Government's 
consideration. However, this is not 
linked to the Golden Jubilee year o'f 
the Academy. 




